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Registration (0.A.) No. 29 of 1987
Jagat Marain 2 others |

Versius

n--

Union of India others

Hon'ble Ajay Johri, A.M.

Hon'ble G.S. Sharma, J.M.

(By Hon. Ajay Johri, A.M.)

i
I | Zy this review application filed under Section 22(3if)
b s of the Administrative Tribunals Act,1985 a review has been sought
of the order given by us on 18.11.1987 in O.A. No. 29 &f 1987

ol rejecting the application for condonation of delay and the original
P
e i application being time barred. The review has been sought on the 4
‘ | g— | grounds that we had not considered that the lmitation starts after et
i six months from the date of representation, as is laid down under = °
r

Section 21(1) of the Act. Since the applicantg made many rﬂprmn-t;&*r
tions since the year 1984 and the last representation was made
by him on 10.10.1986, therefore, the period of six months E:xplre&
on 10.4.1987 when the lmitation should have started. Since ﬁl&
application was filed within one year of 10.4.1987 the

lay within the provisions of Section 21 of the Act.

A 5 n our judgment, while we rejected ﬂ'ﬁ

we had observed that the applicants had challen it

lists dated 14.5.1984 and 6.7.1984 and have been i




correct appreciation. The limit

the last representation but it starts running f
tation which was made by the applicants on 6.10.1
4, Under the circumstances we rejef:t thla

tion as we find no grounds to revise our earlier orders.
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MEMBER (]). MEMBER (A).
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Dated: June gg- _, 1989,




